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(MAL~~DHARAN) UNDER S ECRETARY (ITA .. I 
Not if ica tio n No . / !>'~ () 1---- / F. Noo203/ll/97/ITA oii 

The Manager, 
Govt .o of rndia press, Mayapuri, NeW Delhi. 

1. A-il Chief commissioi1ers and Di .r:ecto r s General of 
I nc01n e- tax. 

2 . All Dire ctors of Income - tax . 3• The Director of rnco i.!€-tax. (OOMS) , R . K . puram, New .o el h io 
4. shri 

Hinistry of Environment 
and Forests, P aryavaran Bhavan, c .G .o . complex# Lodi. Road, 
New Delh i , w. r . to his l etter NO . 26~11/90-EL dated 
13 . 3 o97 o 

1 5 . shri 
M/ s Vikram sarabhai 

centre for Development Interaction, Ahmedabad - 380 054 6 . JO i n t s ecretary and . Legal Adviser, Hi nistcy of Law, 
Shastri Bhawan, New oelhi o . 7 • . C&AG of India, New Delhi (4d copies) ~ 8 . Bul letin Sectio.l, DIT (RSP&PR) , Hans Bhawan, New Delhi o 
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GOVERNM.ENT OF INDIA' ... 
MINISTRY OF FINANCE 

DEPARTMENT OF REVENUE I I 

CENTRAL BOARD OF DIRECT TAXES 
. ?ftlL S0}~1DbYj 

NEW DELH I THE IWtJUM, 1997 

NOTIFICATION 
INCOME-TAX 

I. 
I 

I 

S.O. (E) - In exercise of powers conferred by section SOIA of 
the Income-tax Act, 1961 (43 of 1961 ), the Cent~al' Goyernment hereby 
makes the following rules further to amend the I cotne·tax Rules, 1962, 
namely:-

· •..... 

1. (i) These rules may be called the Income-tax (Nt'iJ!tv 
Amendment) Rules, 1997. 

( i i) They shall be deemed to have camel i~to ·farce with effect 
from the 1st day of October, 1994. 

2. (i) In the Income-tax Rules, 1962, ·in Part ll, Jn sub-part E, after 
Rule 11 E, the following Rule shall be inserted,~ n~mely:-

"11 EA. Guidelines for specifying i~dJstrially backward 
districts for the purpose of deduction . ·under sub-clause 
(c) of clause (iv) of sub-section (2) of section 80 lA. 

- ·-....... 

In specifying a district for notification as an industrially 
backward· district under sub-clause (c) of clau·se (iv) of sub-· 
section (2) of section 80 lA, the Central Gol

1
ve.rnment shall satisfy 

itself that, -

(a) the district has a "Total Weighted In· ex· Count" of. 250 or 
less in the 'All India Gradation List' a~pended in appendix-Ill 

. . 
of these rules; or 

(b) the district is a "no industry" district as i.ndicated in the 
"All India Gradation List'' ~entioned in flause (a); or 

~ I 

(c) the district, is an inaccessible hill are~ district as indicated 
in the Eighth Plan Document and has a I 'Total Weighted Index 
Count of 500 or less in the 'All fndia Gradation List' 
mentioned in clause (a); or 


